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(TO BE PUBLISHED IN PART IV OF DELHI GAZETTE EXTRA ORDINARY)
' GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF |[LAW, JUSTICE & LEGISLATIVE AFFAIRS)

Ne . F.13(6)/95-L.A, Dated 19.12,1995

The| fellewing Act ef Legislative Adsemhl} received
the assent eof the President of India en 15th December, 1895
and is hereby published fer general infermatien.

| | -
THE SPEAKER AND DEPUTY SPEAKER OF THE LEGISLATIVE

ASSEMBLY QF THE NATIONAL CAPITAL TERRITORY O F DELHI
(SALARIESiAND ALLOWANCES) ACT, 1998% |

(DE%HI ACT NO.7 ef 1995)

| ; 19412,1995

(Azs passed b&the Legislative Asgsembly ef the
Natienal Capital Territery ef Delhi)

AN
ACT

/

to provide for the Falaries and allowances of Speaker
and Deputy Speaker lof Legislative Asgembly of the
National Capital Tquitory of Delhd.

BE it enacted| by the Legislative Assembly of
‘ .

the National Capital;Territory of Delhi in the Forty-
£ifth Year of the Republic of India as follows:-

|
1. Short Title and Commencement., - (1) This Act may

be called the SpeakQﬁ and Deputy Speaker of the

|
Leglslative Assembly [of the National Capital Territory

of Delhi (Salaries &#nd Allowances) Act, 1994, ‘ i

(2) It shgll come into force on such date as

the Lt.Governor may, by notification in the official

Gazette, appoint,




~rwise required,| =

(a) of the

Legis'a%ive assembly of the National

I
'Territory of Delbi;

capitpl
(b) "Depu y'Speakﬂ " means the Deputy
| ‘
% Speak rlof the Legislative assembly of
|
[ the N tional Capital Territory of Delhi;
: l g ®
(C) ALl W

';rbs and expressions uged and not
£herein but defined in the
Minislérs of éovernment of the National
; Territory of Delhi (salaries and
poes) Act, 1994 shall have the

meanings respectively asaigned to them in

ot.

galaries and

Llowances of the Speaker and Députy
Speaker.- i

(1) Léaker and the Deputy Speaker shall
l{t1ed to receive a salary, Constituency
nce, and Daily Allowance at the

gsame Iates as are admissible to a Minister.

| under khe Ministers of the Governwent of
Ndtional Capital Territory of Delhi

|
ies and Allowances) Act, 1994.

(2) The Speaker and the Deputy Speaker shall
be entlitled to recelve Sumptuary allowance
at thel same rate as 1s admissible to a

ar under the Ministers of the




(3)

4. 'Médical

|Government of the National Capital |
Territory of Delhi (Salaries and

‘Allowances) Act, 1994,

éThe Speaker and the Deputy Speaker shall

|
;also be paid such conveyance allowances,

‘travelling allowances and daily allowanc

‘for tour outside Delhi and shall be
centitled to such amenities regarding
‘residence or compensatory allowance in

!lieu thereof and use of motor car as are
i .
| admissible to a Minister under the Minic
! ‘
|

| of the Government of the National Capite
I
{Territory of Delhi (Salaries and Allowar

|
!Act, 1994,

Facilities.- The Speaker and the Deputy

Speaker ahnd nFmbers of their families shall be entitle

to free off

arge accommodation in hospitals maintadine

the Governmernt and also to medical treatment in accorc

with the

Medical Attendance Rules,as amended from tim

time, as applicable to Group 'A' officers of the highe:

grade of

5.1

Spéaker shall

£he

Government,

Telephdne Facilities.,- The Speaker and the Dep:

be entitled to two telephones each at t]

office ang t he residence with STD facilities in the

telephoneé at
the residencs

charges fbr 4

the office and one out of two telephone

» and to full re-imbursement on telephone

he office telephones and on call charges




Members.- 'The S5peh

" pe entitled to recel

i

| .

\ )
* )
|

i

upto 50,000 1ocal clills per year (including charges

on STD calls.coveriAg both the telephones) at the

residence,

6. Traveﬂling Fatilities.- The Speaker and the

— =

, _ | | |
Deputy Speaker shalﬁ be entitled to re-imbursement of
the expenditure incFrred on the travelling facllitlas

Hh ;

‘as admissible to thg Members of the Legislative Assembly

under Section 7ﬂofi he Members of Legislatlive Asgembly

of the National Caﬁ tal Territory of Delhi (salaries,

Allowances, Pension eﬁc,) Act, 1994,

T speaker and Peputy Speaker not to draw salary as
er and the Deputy Speaker shall not
ve any sum by way of salary or

.t of thelr menbership of the Assenbly

75—

allowances in resp
I

except what is Spe%¢fically provided for by and under
- . ! , :

this Acts R

8. Notifipationw?especting appointment of Speaker,

i !
etc, to be cbnclugiye evidence.- The date on wWich any

person became, OX cTased to be a Speaker or the Deputy

|
speaker shall be ﬁuﬁlished in the official Gazette and

any such notificaﬂi n shall be conclusive evidence of
i |

the fact that he heﬁame, or ceased to be, the Speaker
b g

or the Deputy Spe&ker, as the case may be, on that date

for the purpose OFf this Act.
/ _ 5
2 Repzal.=- T%e speaker and the Deputy Speaker of

the Legislative Absembly of the National Capitél Territory

of Delhi (salariep ¢nd Allowances) Order, 1993 shall




e e
’ /”‘ |
. (’_./’z ;i
e
cease to have
enforéement q
' .
|
il
/
FAl

effect as from the date of the

'f this Act.

. .?;,

[ T 0 m SOUZA)
UNDER SECRETARY(LEGISLAGIVa AFFAIRS,



(As passed by the Legislative Assembly of the

National Capital Territory of Delhi on the 25th
August, 1994)

Bill No.19 of 1994,

2

BILL

to provide for the salaries and allowances of Speaker
and Députy Speaker of Legislative Assembly of the

National Capital Territory of Delhi,

BE it enacted by the Legislative Assembly of
the National Capital Territory of Delhi in the Forty-

fifth Year of the Republic of India as follows:-

1. Short Title and Commencement.- (1) This Act may
be called the Speaker and Deputy Speaker of the
Legislative Assembly of the National Capital Territory

of Delhi (salaries and Allowances) act, 1994,

(2) It shall come into force on such date as
the Lt.Governor may, by notification in the official

Gazette, appoint.



2. Definitions.- In this Act, unless the context

otherwise requires, =

(a)

(b)

(c)

"Speaker" means the Speaker of the
Legislative Assembly of the National
Capital Territory of Delhi;

"Deputy Speaksr" means the Deputy
Speaker of the Legislative Assembly of

the National Capital Territory of Delhi;

All words and expressions used and not
defined herein but defined in the
Ministers of éovernment of the National
Capital Territory of Delhi (Salaries and
Allowances) Act, 1994 shall have the
meanings respectively assigned to them in

that Act.

3. Salaries and Allowances of the Speaker and Deputy
Sm akEr. -

(1)

(2)

Tﬁe Speaker and the Deputy Speaker shall

be entitled to receive a salary, Constituency
Allowance, and Daily Allowance at the

same rates as are admissible to a Minister
under the Ministers of the Government of

the National Capital Territory of Delhi

(salaries and Allowances) Act, 1994,

The Speaker and the Deputy Speaker shall
be entitled to receive Sumptuary allowance
at the same rate as is admissible to a

Minister under the Ministers of the



Government of the National Capital
Territory of Delhi (Salaries and

Allowances) Act, 1994,

(3) The Speaker and the Deputy Speaker shall
also be paid such conveyance allowances,
travelling allowances and daily allowances
for tour outside Delhi and shall be
entitled to such amenities regarding
residence or ccmpensatory allowance in
lieu thereof and use of motor car as are
admissible to a Minister under the Ministers
of the Government of the National Capital
Territory of Delhi (Salaries and Allowances)

Act, 1994,

4, ‘Medical Facilities.- The Speaker and the Deputy
Speaker and members of their families shall be entitled

to free of charge accommodation in hospitals maintained by
the Government and also to medical treatment in accordance
with the Medical Attendance Rules,as amended from time to
time,as applicable to Group 'A‘' officers of the highest

grade of the Government.

S. Telephone Facilities,=- The Speaker and the Deputy
Speaker shall be entitled to two telephones each at the
officé and the residence with STD facilities in the
telephones at the office and one out of two telephones at
the residence and to full re-imbursement on telephone

charges for the office telephones and on call charges



4

upto 50,000 local calls per year {(including charges
on STD calls covering both the telaphones) at the

residence.

6, Travelling Facilities.= The Speaker and the
Deputy Speaker shall be entitled to re-imbursement of
rhe expenditure incurred on the travelling facilitlies

as admissible to the Members of the Legislative Assembly
under Section 7 of the Members of Legislative Assembly
of the National Capital Territory of Delhi (salaries,

Allowances, Pension, etc.) Act, 1994,

7. Speaker and Deputy Speaker not to draw salary as
Members.- The Speaker and the Deputy Speaker shall not
be entitled to receive any sum by way of salary or
allowances in respect of their membership of the Assembly
except what is 5pecifically provided for by and under

this Act.

B Notification respecting appointment of Speaker.
etc, to be conclusive evidence.=- The date on which any
person became, O ~eased to be a Speaker or the Deputy
speaker shall be published in the official Gazette and
any such notification shall be conclusive evidence of
the fact that he became, or ceased to be, the Speaker
or the Deputy Speaker, as the case may be, on that date

for the purpose of this Act.

2 Repesal.- The speaker and the Deputy Speaker of
+he Legislative Assembly of the MNational Capital Territory

of Delhi (salaries and Allowances) oOrder, 1993 shall



cease to have effect as, from the date of the

enforcement of this act,

This Bill has been passed by the Legislative
Assembly of the National Capital Territory of Delhi

on the 25th August, 1994,

/
P sttt
“ (CHARTI LAL GOEL)
Delhi SPEAKER
LEGISLATIVE ASSEMBLY OF THE
NATIONAL CAFITAL TERRITORY OF DELHI
Dated the 30th August,199%4

| reserve the Bill for

-. " ... consideration of the President.
=

AT\ —

( P.K.,DAVE )
LT ,GOVERNOR OF THE
NATIONAL CAPITAL TERRITORY OF DELHI

Delhi

Dated the 5.27 1994
J astent Lo this Bl

CoA B

Shanker Dayal Sharma

PRESIDENT OF INDIA
Dated........[30.L2...95.




